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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE

BENCH, PUNE

Misc. Application No. 04/2024(WZ)
In
inal Application No. 131/2017 (W2)
And
Execution Application No. 04/2024{WZ)

Ori

Prashant Dattatray Patil Applicant
V/s
State of Maharashirg and Others .. Respondent

Date of hearing :
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1/05/2026. The copy of the consent to operate did.

24/11/2023 i§ enclosed and marked as "Annexure = 1. |

The Mahara

restart direc

shira Pollution Control Board has issued conidiﬂonoi
i

tion to the respondent no. 7 M/s. Shivaji J‘Mongcl

Karyalaya, Telephone Colony, Matkapur, Dist. Buldhonfc vide

letter did. 24/05/2024. The copy of the <:on<:{i’fion<:1|1i restart

direction dtd. 24/05/2024 is enclosed and marked as "Anq‘iexure -

IV". The said marriage hall has also obtained consent to @percn‘e

vide letter dtd. 20/06/2024 valid up to 31/07/2025. The #opy of

the consent

as “Annexure. - V", ‘

The Mahardshtra Pollution Control Board has issued Closure

Directions to
Colony, Mal
copy of the
marked as *
marriage ha

hall was not

to operate dtd. 20/06/2024 is enclosed and Jjnorked

respondent no. é M/s. The Lions Club Hall, Telephone
kapur, Dist. Buldhana vide letter did. 20/06/2¢22. The

Closure directions dtd. 20/06/2022 is enclos#d and

Annexure - VI". The Board officials visited 1{he said

| on 24/07/2024. During the visit no any funcﬁc*n in the

ced. The electricity supply of the said mcrriduge hall
|

was observaed disconnected by MSEDCL. The copy of Iphe visit

report dtd. 24/07/2024 is enclosed and marked as "Ananure. -

vii".

Solemnly afffrmed ............ day of ...ccceunrnunnas July 2024, |

For and on behalf of
Maharashira Pollution Control Board

r

@ﬂga;«(“’s |
{ Sanjay Deorao®atil ) . i

Regionat Officer, Amravati. |
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VERIFICATION

| Sanjay Deorao Patil, Age 55 years, Occupation-Service, working Qs

Regional Officer of
office at “Sahaka
Amravati, do hereb

of the paragraphs

the Maharashtra Pollution Control Board haying my
- Surabhi” Bapatwadi, Near Vivekanand Colony,
y verify and state on solemn affirmation that cbn’renfs

no. 1 and 2 are true and correct to the best of my

knowledge, and re¢ord and information available with the boc:rdfl office.

Date

Place

L TESTED ]
£ XECUTANT]
FOR THE CO
NRS. No i

- T

ot ——

oAty YA AN

RespondentNo.2 * ~

Mr. Sanjay Deorao Patil '

Regional Officer, Amravati. :
Maharashira Polflution Control Bodlnrd

, 10 sWear 1 the name |
solemniv affiry 4\
¢ ~Tis is my name and sigpatuie
i 1 #nd that the Conkenls'fﬂf this

ol

iy aMdavit ace true and orrest

L o e .

i * _ Aller Aligsianor
Signatue St o g WAP N[ S. JAJU
OTARY LDVOCATE
amravati {M.S.) Indi2

negd. Mo. 15

HE SIGNATURE QF Tht
AND NGT RESPONSIBLE i
TENTS OF THE DOCUMEN i
(L',}.\\.Date.,,%é,fa =g
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A POLLUTION CONTROL BOARD
gional Office Amravati

“Your Service is our Duty”

—————

‘=== Sahkar Surbhi Bapat W;adi, Near

HAHARASHYHA
===  Vivekanand Colony, Amravati.
- Pin-444601.

No. MPC /RO / AMT/FTS0 32/ /2023

Dd. 18 ) lo /2023

Ta,
M/s. Bhatrumandal,
Chalis Bigha, Malkapur

Tq. Malkapur, Dist. Buldhara.

Sub:- Compliance of Qrder passed by Hon’ble National Green Tribunal (WZ), in the
Original Application No 131/2017 (WZ) Dr. Prashant Patil V/s The Btate of
Maharashira & Others dtd. 24/05/2023 & 11/08/2023. .

Ref :- 1) Order Passed by Hon’ble National Green Tribunal (WZ) dtd. 24/@5/2023.

2) Order Passed

3) Approval received from Board Office Mumbai on 13/ 10/2023.

In connection with the

by Hon’ble National Green Tribunal (WZ) dtd. 11/p8/2023.

above cited subject matter, Hon’ble National Grek:n Tribunal

(WZ), in the Original Application No 131/2017 (WZ) Order Dtd. 24/05/2023 & dtd} 11/08/2023

has directed respondent no.

2 ie. MPCB to calculate Environmental compensation in

accordance with the CPCB |guidelines which have been approved in the jhdgment in
“Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors”.

In the said matter the

MPC Board has calculated the Environmental C&tmpensation

according to the guidelines prescribed for calculation of the Environmental Compensation.

Accordingly, the EC is calcelated to Rs. 38,98,438/- (Rs. Thirty eight lacs,

Thousands Four hundred Thi

Therefore, you are instructed to deposit the Environmental Co:

eight only).

Winety eight

‘r :
mpensation of

38,98,438/- (Rs. Thirty eight lacs, Ninety eight Thousands Four hundred Thirtyf eight only)
immediately in the account of MPC Board, Mumbai. The account detatls are as foilows:

ame of Bank-State Bank of India
Brane¢h- Matunga Branch, Mumbai-400019.

Copy submitted for information to:

Account No-10184075426
IFSC Code-SBIN00O5350

E-mail ID - account@mypch.gov.in

¥

Your’s faithfully, .

i

1. The Joint Director (WPC), MPCB, Mumbai. & G-
2. The Law Officer, MCPB, Mumbai. o

Copy to : Sub-Regional Offi

cer, Akola.

g
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office Amravati

Tel. No. (0721)- ‘== Sahkar Surbhi Bapat Wadi, Near
2563593/94fax :(0721) - Vivekanand Colony, Amravati.
2563597 e Pin-444601.
e-mail : roamravati@mpcb.gbv.in “Your Service is our Dutil"
S ¥ N 3 f
= LrE ;

No. MPC /RO / AMT/ = [3./2023 D, [/ /0] 2 a2

TD, 03 2 L’ |
M/s. Lions Club Hall, |

Telephone Colony, Malkapur
Tq. Malkapur, Dist. Buldhan

-

o

+

Sub:- Compliance of Qrder passed by Hon’ble National Green Tribunal ( [7), in the
Original Application No 131/2017 (WZ) Dr. Prashant Patil V/s The $tate of
Maharashtra & Qthers dtd. 24/05/2023. .

Ref :- 1) Order Passed by Hon’ble National Green Tribunal (WZ) dtd. 24/d5/2023.
2) Order Passed by Hon’ble National Green Tribunal (WZ) dtd. 11/08/2023.
3) Approval received from Board Office Mumbai on 13/10/2023.

r
__________ ;

In connection with the|above cited subject matter, Hon’ble National Greén Tribunal
(WZ2), in the Original Application No 131/2017 (WZ) Order Dtd. 24/05/2023 & dtd. El 1/08/2023
has directed respondent no. |2 ie. MPCB to calculate Environmental comp¢nsation in
accordance with the CPCB guidelines which have been approved in the jvjdgment in
“Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors”. o

In the said matter the MPC Board has calculated the Environmental C:%:\pensation

according to the guidelines prescribed for calculation of the Environmental Compensation.
Accordingly, the EC is calculated to Rs. 38,98,438/- (Rs. Thirty eight lacs,
Thousands Four hundred Thirty eight only). ! -
Therefore, you are instructed to deposit the Environmental Compénsation of
38,98,438/- (Rs. Thirty eight lacs, Ninety eight Thousands Four hundred Thirty jeight only)
immediately in the account of MPC Board, Mumbai. The account details are as foljows:

Name of Bank-State Bank of India
- Matunga Branch, Mumbai-400019. §
Account No-10184075426 ’
IFSC Code-SBIN0005350 , x
E+~mail ID - account@mpcb.gov.in f

linety eight

f

Regional Ofﬁc'e:k’ s

MPC Board, Amraj atl,
Copy submitted for information to:
1. The Joint Director (WPC), MPCB, Mumbai. ’ o

2. The Law Officer, MCPB, Mumbai. . k

Copy 1o : Sub-Regional Officer, Akola.
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RA POLLUTION CONTROL BOARD
tegional Office Amravati

' =—_  Sahkar Surbhi Bapat Wadi, Near
Vivekanand Colony, Amravati.

Pin-444601;

“Your Service is our Duty”

No. MPC /RO / AMT/ETS -

To, d

323

M/s. Shivaji Mangal Kary

aya,

Telephone Colony, Malkapur,
Tq. Malkapur, Dist. Buldhana. .

/2023 Dd. [/ /0/2 ogf;

Sub:- Compliance ofl Order passed by Hon’ble National Green Tribunal ¢WZ) in the
Original Application No 131/2017 (WZ) Dr. Prashant Patil V/s The State of

Maharashtra
Ref :- 1) Order Pass

2) Order Pass¢d by Hon’ble National Green Tribunal (WZ) dtd. 1

Others dtd. 24/05/2023.

by Hon’ble National Green Tribunal (WZ) dtd. 2?05!2023

"

/08/2023.

3) Approval received from Board Office Mumbai on 13/10/2023.

In connection with the above cited subject matter, Hon’ble National th:en Tribunal

(WZ), in the Original Applic

has directed respondent noj

accordance with the CPCH
“Paryavaran Suraksha Samiti
In the said matter th
according to the guidelines
Accordingly, the EC is calg
Thousands Four hundred Thi
Therefore, you are
38,98,438/- (Rs. Thirty eight
immediately in the account o

]

rty eight only).

2 i.e. MPCB to calculate Environmental co
guidelines which have been approved in the ﬁudgment in
& Anr. Vs. Union of India & Ors".
e MPC Board has calculated the Environmental Gompensatmn
prescribed for calculation of the Environmental Cbmpensanon
ulated to Rs. 38,98,438/- (Rs. Thirty eight lacs, ﬁNmety eight

Name of Bank-State Bank of India

Branch- Matunga Branch, Mumbai-400019.

Account No-10184075426
IFSC Code-SBIN0005350

Copy submitted for informiation to:

1. The Joint Director (
2. The Law Officer, M
Copy t6 : Sub-Regional Of

WPC), MPCB, Mumbai.
CPB, Mumbai.
ficer, Akola.

[-mail ID - account@mpcb.gov.in

Your’s faithful]y!

(8.D. PMEEL e
Regional O 3 r,

MPC Board,

»

ensation in

ion No 131/2017 (WZ) Order Dtd. 24/05/2023 & d:ﬁ%.] 11/08/2023

.3

instructed to deposit the Environmental Com ensatlon of
lacs, Ninety eight Thousands Four hundred Thirty eight only)
f MPC Board, Mumbai. The account details are as follows:
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office Amravati

Tel. No. (0721)-2563593/94 L Sahkar Surbhi Bapat Wadl Near
fax : (0721) -2563597 Vivekanand Colony, Am#avatl
e-mail : roramravati@mpeh. goviin w'el Pin-444601.
~uwr }
i
No : MPCB/Restart/ 2310050001, Date :- 05/1 0/202?.
To,
M/s. Bhatrumandal

40 Bhiga, Malkapur,
Tal. Malkapur, Dist.-Buldana.

|
i
i
b
|
i
|

Pollution) Act,1974 and u/fs 31 A of Air (Prevention and Control bf
Pollution) Act, 1981. i
Ref:- 1) Order passed by Hon'ble NGT dtd. 08/05/2013 in the original | N
application no. 37/2013 filed by Wassan Singh Vs State of Puhjab

2) Orders passed by Hon'ble NGT in the original application no |
400/2017 titled as Westend Green Farms Society Vs Union of India
& Ors.

- 3) Mechanism / Guidelines for control of Pollution and Enforcenient of
Environment Norms at Individual Establishments and the |
Area/Cluster of Restaurants/Hotels/Motels/Banquets etc prephred by
Central Pollution Control Board.

4) Directions /s, 33 A of the Water (P and CP) Act 1974, ufs 31 iA of
the Air (P and;CP) Act,1981 r/iw Solid Waste Management |«
Rules,2016 and Noise Pollution (Regulation and Control) Rules,

2000 as amended from time to time issued by MPCB vide Ietﬁer dtd
MPCB/RO/AMT/112/1200 dtd.27.07.2017. t

5) Board official visit dtd. 12/11/2021.

6) Show Cause Notice vide letter no. MPCB/SCN/2112210007, |dtd
04/01/2022.

7) Board Officialg visit dtd. 10/02/2022. '

8) Legal action submitted by Sub-Regional Office, Akola on 11/02/2022.

9) Approval for igsuance of Closure Directions received from Han'ble
Member Sectetary, M.P.C.B, through legal module on 20/09£2022.

10) Glosure Dirertions issued wde letter no. MPCB/CD/ 2210310 01, ded.

" © 31/10/2022.

11) Proposal for jssuing conditional restart direction submltted b Sub-

Regional Office, Akola on 09/09/2023.
12) Approval forlissuance of Conditional Directions received fro*n
Hon’ble Member Secretary, M.P.C.B, H.Q. Mumbai. -

° Y L
Sub: - Conditional Diregtions u/s 33A of the Water (Prevention and CorLtrol of

A5
kil

This has reference of Closure Directions issued by M.P.C. Bo krd tide
letter cited at ref no.

08/08/2023 to ensure the compliance. During the visit it is observed that you
have complied the direttions issued by the Board. Accordingly, Sub-

0. The Board Officials visited your marriage: hall on s

@
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d proposal & recommended for restoration of w;ater

Officer, Akola has submitt
& power supply of your unit.

Hence, this office has submitted the proposal through legal modulb at
HQ, Mumbai to accord the approval for issuance of Conditional Dlrectbns
regarding restoration of power supply of your unit vide ref. no.11. Accordiﬁg[y,
Hon'ble Member Secretary, M.P.C. Board, Mumbai has given approvai= for

restoration of water & power supply of your unit,

Therefore Board allowed to restore water & power supply of yourmnlt
subject to submussuon of Bank Guarantee of Rs. '50,000/- towards smentn‘” c
operation and maintenanceé of Pollution Control Systems.

You are hereby directed to submit the irrevocable Bank Guaranteg of
Rs. 50,000/- in favour of Regional Officer, M.P.C. Board, Amravati. You é,hall
submit the Bank Guaranteg within a period of 7 days from the date of issJe of
these Directions. The Barnk Guarantee shall be submitted towards scietiitific
operation and maintenance of Pollution Control Systems. }
In case, you fail to comply with the above directions, the Board will l*iave
no option than to initiate stringent action including issuance of final directiiane,

which may please be noted.

For & behalf of the |

Maharashtra Pollution Control
Board |
:
- H‘

(S. D Pa QT:>

Reglonal Officen .3
Copy submitted to:
1. The Hon'ble Member Secretary, M.P.C.B. Mumbai. ﬁ% ®

2. The Joint Director (Water), M.P.C. Board, Mumbai. .
3. The Law Officer (HQ) M.P.C. Board, Mumbai. ‘ A

3



Copy f.w.c. to:
1. Executive Engineer, (O &

You are directed to r

86

M), MSED Co. Ltd, Malkapur, Dist. Buldhana.

k

store the electric supply of the above saici unit

immediately and report the compliance to this office immediate effect. These
Directions are issued under the provision of section 33A of the Water (Prevention and

Control of Pollution) Act, 1974 a
Act, 1981,

2. The Municipal Council, Malkapur, Dist. Buldhana.

u/s 31 A of Air (Prevention and Control of Pollution)

|
|

-You are directed to restore the Water supply of the above said unit immec!iately

and
report the compliance to this
under the provision of section 3;
Act, 1974 and u/s 31 A of Air (Pr

Copy fo:-

Sub-Regional Officer, M.F
direction to the concern unit & a

ice immediate effect. These Directions are isued
3A of the Water (Prevention and Control of Pollution)
evention and Control of Pollution) Act, 1981.

L

|
» C. Board, Akola: You are directed to serve the#
uthorities and ensure compliance. r

b

L
F
|
|
¢

(4

E
\
i
;
i
FI.
i
;
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: Ty 4th floor, Opp. Cine Planet
24044532/4024068/4023516 S Cinema, Near Sion Cirgle,
Website: http://mpcb.gov.in ﬁ Sion (E), Mumbai-400022
Email: jdwater@mpch.gov.in N !

i
!
!

ORANGE/S.S.1 () Date: 24/11/2023
No:- Format1.0/JD (WPC)/UAN ‘
N0.0000171485/C0/2311002042

v pat Wl %

Bhratru Mandal (Kai.V.A.Patil, Mangal Karyalay) l\‘ A
198,199,Vithal Nagar, Chalis Bhigha, \\ Ulestefor e
MALKAPUR,Buldhana-Buldhana Envromment < socomikrir i

Your Service is Our Duty Ii

Sub: Consent to Establish & Operate for Marriage Hall under Orarhge
Category. |

Ref: 1. Application for Cons

CONSENT-0000171

2. Conditional Restart
05/10/2023,

|
nt to Operate vide UAN. MPCB-
85 dtd. 13/10/2023. |

Directions issued by Board vide letter dtd.

i
|
!
|
f
I

Your application No.MPCB-CONSENT-0000171485 Dated 21.05.2023

b
For: Grant of Consent to Establish & Operate under Section 26 of the Water (Preventibn &
Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Contrel of
Pollution) Act, 1981 and Authorization-under Rule 6 and Rule 18(7) of the HazardoEs &
Other Wastes (Management & Transhoundary Movement) Rules 2016 is considered and the
consent is hereby granted subject to|the following terms and conditions and as detaile}d in
the schedule |, II, 11l & IV annexed to this order: !

i

1. The consent to operate is granted for a period up to 31/05/2026

2. The capital investment of the project is Rs.1.69 Crs. {As per C.A Certifié;ate
submitted by industry }

3. Consent is valid for the manufacture of:
. ' ' Maximun -
.
. Product Quantity
Products ;
1 Multipurpose Hall for Mangal Karyalaya, Marriage (for 500 nos 0 hiA
of person per day) |
|
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent: i

Permitted (in
- CMD)

Trade effluent 0 As per Schedule-I[Not Applicable
2. |Domestic effluent 05 As per Schedule-1|On land for gardening

Sr No- _Descr.?‘p_t:‘on  Standards to - Disposal Path

-Patil, Mangal Karyalay
m) /QMS.POS_F02/00

(24-11-2023 03:17:07 p
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10.

11.

12.

13.

Bhratru Mandal (Kai.V.A.Patil, Mangal Karyalay}/CO/UAN No.MPCB- -CONSENT-0000171485/Indus-1d.209536
(24-11-2023 03:17:07 pm} /QMS.PO6 _F02/00

Conditions under Air (P& CP) Act, 1981 for air emissions:

.Sr . Stack ' Description of ack/_i Number of © - Standards to be
“No.. .::ﬁ_' No. . =i source -l i R ach:eved

DG Set (62.5 KVA) As per Schedule -li i

Sr -
__No'

Kitchen Waste/ Food
Waste

Type of Waste " Quantity UoM - Treatment - Disposal

Kg/Day | OWC/Compositing | Used as mannuie

Conditions under Hazardouf & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Dlsposal of
hazardous waste: i

 Category No./Type . Quantity UoM Treatment Disposal

i

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary N@C!
permission from any other Government authorities.

The applicant shall make an application for renewal of consent 60 days prior to daté of
expiry of the consent. (Operate/Renewal)

Project Proponent shall comply with the Boards Circular dtd. 04/03/2021 to |mplemEnt
Guidelines for Control of Pollution.i in Restaurant/Hotell Motels/ Banquets etc. E

Project Proponent shall comply: wnth CPCB Mechanlsm!GmdeI[nes for control; of
pollution and Enforcement of Environment-Norms at individual Establishments and the
Area/Cluster of Restaurant/Hotel/Motels/Banquets etc. i

This consent is issued without prejudice to order passed or may be passed by Hon’ le
NGT in the Original Application No. 0.A. 131/2017 (WZ) or any other matter related to
Marriage Hall.

lebdecad
SB23859%] Joint Director (WPC)
e4e39b0b|  For and on behalf o
Jebed96d| MaharaiBirs
afdfa20d] |
e3geodf3) Jdwater
20ce25cf

(i

_ ion/DR.No.. - ‘Date. "' Transaction Type
1 4500.00 TXN2305002848 21/05/2023|Online Payment ’
2 99000.00 |MPCB-DR-18580 11/06/2023|RTGS !

3 85500.00 |TXN2310001324 10/10/2023}Online Payment
Copy to:
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1. Regional Officer, MPCB, Amravati and Sub-Regional Officer, MPCB, Akola
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

Bhratru Mandal {Kai.v.A.Patil, Mangal Karyalay)/CQ/UAN No.MPCB-CONSENT-0000171485/Indus-1d.209536

(24-11-2023 03:17:07 pm) /QMS.PO6_F02/00 Page 3 of 9




90

SCHEDULE-)
Terms & conditions for compliance of Water Pollution Control:

1. Al Generation - As per your application the treated effluent generation is Nil.
B} Treatment - NA

C] Disposal - NA

2. A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 10 CMD for the treatment of 05 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewagé S0
as to achieve the following standards. ;

"Sr.No ' - Parame SR -s_t_aﬁdards lmgﬂ)_ '
1 Suspended Solids Not to exceed 50 |
2 |BOD 3 days 27°C Not to exceed 30
3 {cop Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximium
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way For
gardening / outside factory |premises, ;

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take st¢ps

to estabiish the unit or establish gny treatment and disposal system or an extensiory or
addition thereto. SR :

4. The industry shall ensure replacemeht..of'bonution control system or its parts a ier
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the oparation thereof. '

5. The Applicant shall comply with the provisions of the Water {Prevention & Contro‘ﬁ of
Pollution} Act, 1974 and as amended, by installing water meters and other provisidns
as contained in the said act:

Sr.No.  Purpose for water consumed  Water consumption quanit

1 Industrial Cooling, spraylng in mine pits 0.00
" |or boiler feed '

2. Domestic purpose 9.00

3 Processing whereby water gets polluted
' & pollutants are easily blodegradable

Processing whereby water gets polluted
4, & poliutants are not easily 0.00
biodegradable and are toxic

5. Gardening 00

0.00

6. The Applicant shall provide Specific Water Pollution control system as per tiﬂe
conditions of EP Act, 1986 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines. E

r

i

ratru Mandal (Kai.V.A.Patil, Mangal Karyalay o. = ndus-1d.209536 Pige4of9
{24-11-2023 03:17:07 pm} /QMS.P0O6_F02/00 !

i
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SCHEDULE-N
Terms & conditions far compliance of Air Pollution Control:

1. As per your application, you have provided the Air poliution control (APC) systemt and
erected following stack {s) to observe the following fuel pattern:

APC System Stack Type

Stack

, . , Sulphur .
Source provided/prop Height{in of oy Pollutant Stancard
No.. osed - mtr)  Fuel - Content(m %) _ :
DG , ‘
. Diesel |
Sets Acoustic
1 (62.5 Enclosure 3.00 LtrGIHr 1 502 6 Kglpay
KVA) i
Kitchen -0 - :
2 |eenaost]  Stack 6.00 | Al - SPMTPM | -

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditiohs of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / l..REP
guidelines. L

3. The applicant shall operate and maintain above mentioned air pollution control systelj'\ 50
as to achieve the level of pollutants to the following standards:

Standards {unit}
Not to exceed 150 mg/ Nm3

Parameters
Total Particulate Matter

4, The Applicant shall obtain necessary prior permission for providing additional cohtrol
equipment with necessary specifications and operation thereof or alteratloﬂp or
replacement/alteration well befare its life come to an end or erection of new polwhon
control equipment.

5. The Board reserves its rights to vary all or any of the condition in the consent, if due td b any
technological improvement or otherwise such. vaﬂatlon {including the change of any c ntrol
equipment, other in whole or in part is’necessary). .

i
1
L

ratru Mandal {Kal.V.A.Patil, Mangal Karyalay
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Details

SCHEDULE- il
of Bank Guarantees:

:C'ﬁmpliance 2 _Validity_'-
~Period . Date

E P_'qrpp_sé of BG

Compliance of

imposed

1] co | Re10 15/days Consent Continuos | 31/10/2026
Lakhs T
Conditions _
BG Forfeiture History
Srho Consent .Amoauélt of Submission Purpoée_ Amc;:gt of . Rea;zn of.
. {C2E/C20/C2R) Period . of BG -

- Forfeiture  Forfeitu.-e

NA

BG Return details t
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG - Amount of BG Returned

ratru Mandal {Kai.V.A.Patil, Mangal Karyalay
(24-11-2623 03:17:07 pm) /QMS_PO6_F02/00
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SCHEDULE-IV
neral Conditions:

1. The Energy source for lighting purpose shall preferably be LED based !

The PP shall harvest rainwater from roof tops of the buildings and storm water draﬁ?s to
recharge the ground water and utilize the same for different industrial applications within
the plant f

3. Conditions for D.G. Set

a) Noise from the D.G. Set shoul
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosdre/
acoustic treatment of the room should be designed for minimum 25 dB (A) I!’lSEI’tIOf‘I”OSS
or for meeting the ambient noise standards, whichever is on higher side. A suitable |
exhaust muffler with insertion Joss of 25 dB {A) shall also be provided. The measurei‘nent
of insertion loss will be done at different points at 0.5 meters from acoustic ;
enclosurefroom and then average, ‘;

¢) Industry should make efforts tg bring down noise level due to DG set, gutside mdusthal
premises, within ambient noise requirements by proper sitting and contro! measures

d) Installation of DG Set must be strictly in compliance with recommendations of DG S¢t
manufacturer. |

e) A proper routine and preventive maintenance procedure for DG set should be set add
followed in consultation with the DG manufacturer which would help to prevent ncnse
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure. ‘

i
) The applicant should not cause any nuisance in the surrounding area due to operatldtn of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for‘generator sets run with diesel.

4. The applicant shail maintain good housekeepmg

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be dlsqosed
of scientifically so as not to cause any nuisance / pollution. The applicant shallltake
necessary permissions from civic authorities for disposal of solid waste. 1

6. The applicant shall not change|or alter the quantity, quality, the rate of dlscharge
temperature or the mode of the effluent/emissions or hazardous wastes or c%ntrol

P

be controlled by providing an acoustic enciosure or ljy

equipments provided for without previous written permission of the Board. The industry will
not carry cut any activity, for which this consent has not been granted/without prior copsent
of the Board,

7. The Board reserves the right to r
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation tovlyards
consent and pollution control compliance's duly supported with documentary ewdqnces
(format can downioaded from MP(CB official site).

9. The industry shall submit official ermail address and any change will be duly informed tb the
MPCB. ;

10. The industry shall achieve the National Ambient Air Quality standards prescribed|!vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amendtd

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after exp#ry of

iew, amend, suspend, revoke this consent and the #ame
|

its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof,

!
i
1

Bhratru Mandal (Kai.V.A.Patil, Mangal Karyalay}/CO/UAN No.MPCB-CONSENT-0000171485/Indus-1d.209536
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13. You shall operate OCEMS installed for source emission round '0' clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan maonitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer,

14. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off wii:hin
48 hrs from generation. ‘

15. Whenever due to any accident or gther unforeseen act or even, such emissions occur oris
apprehended to occur in excess of standards laid down, such information shall be forth\gyith
Reported to Board, concerned Police Station, office of Directorate of Health Servites,
Department of Explosives, Inspectiorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditiony of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and cenditions of this consent. ’

17. The industry shall recycle/reprocess/reusefrecover Hazardous Waste as per the provi:%’ion
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recydled
/processed /reused frecovered and only waste which has to be incinerated shall gd to
incineration and waste which |can be wused for land filing and cannot | be
recycled/reprocessed etc. should gg for that purpose, in order to reduce load on incinerat&ion
and landfill site/environment. f

18. An inspection book shall be opened
visit to the applicant.

19. You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport khe
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board. 5

20, Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be providdd at the end of the collection system with arrangem;nt

and made available to the Board's officers during tl?eir

for measuring the flow. No effluent $hall.be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shiall find .its way other than in designed and provi jed
collection system. sty i

21. Neither storm water nor discharge from other premises shall be allowed to mix with ﬁhe
effluents from the factory. }

22. The industry shouid not cause any nuisance in surrounding area. |

23. The industry shall take adequate measures for control of noise levels from its own sour¢es
within the premises so as to maintain ambient air quality standard in respect of noise to I¢ss
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m.and 6 a.m. :

24. You shall ensure that fugitive emissions from the activity are controlled so as to maint&in
clean and safe environment in and around the facility premises. ‘

25. The applicant shall provide ports in|the chimney/{s) and facilities such as ladder, pIatfoi‘m
etc. for monitoring the air emissions and the same shall be open for inspection to/andrgor
use of the Board's Staff. The chimnay(s) vents attached to various sources of emission shall
be designated by numbers such as|$-1, S-2, etc. and these shall be painted/ displayed;to
facilitate identification. f

!
26. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consdnt
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish

the unit or establish any treatment and disposal system or an extension or addition theretp

27. The applicant shall install a separate meter showing the consumption of energy f,cr
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall L
maintained.

'

r
i
r
'
!

i
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The applicant shall bring minimum 33% of the available open land under green covetage/
plantation. The applicant shall submit a yearly statement by 30th September every yesr on
available open plot area, number of trees surviving as on 31st March of the yearf and
number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to blant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any comsent
conditions. ?

The firm shall submit to this office, the 30th day of September every year, the Environﬁment
Statement Report for the financial year ending 31st March in the prescribed FORM-V a§ per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1?92.

You should monitor effluent |quality, stack emissions and ambient air qyality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party MABL
Accredited agency once in every year and submit report to Sub Regional Officer. ‘

The Board reserves its rights to vary all or any of the condition in the consent, if due tg any
technological improvement or otherwise such variation (including the change of any ca trol
equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and samplbs of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf. “

You shall obtain necessary prior permission for providing additional control equipmentiwith
necessary specifications and operation thereof or alteration or shall ensure replacemeht of
pollution control system or its parts after expiry of its expected life as definedl by
manufacturer so as to ensure the compliance of standards and safety of the operénon
thereof. w

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981] and
Environmental Protection Act, 1986 and industry specific standard under EP Rules l986
which are available on MPCB website (www. mpcb gov.in).

28.

29.

30.

31.

32.

33.

34,

35,

36.

37

38.

You shall create the Environmen
Chemist for looking after day-to-da

You should comply with the Hazard
Waste Management Rules,2016 arn
Hazardous and Other Wastes (M
30th June of every year

You should comply with the Hazard
Waste Management Rules,2016 arn
Hazardous and Other Wastes (M

tal Celi by appomtmg an Environmental Engmeer’ and
y activities related to compliance of CCA. |

ous and Other Wastes (M & TM) Rules, 2016, Bio MeL:IlcaI

nd submit the Annual Returns as per Rule 6(5) & 20(R} of
i TM) Rules, 2016 for the preceding year in Form-IV by

nd submit the Annual Returns as per Rule 6(5} & 20(p) of

ous and Other Wastes (M & TM} Rules, 2016 , Bio MeEical
& TM} Rules, 2016 for the preceding year in Form-IV by

30th June of every year

This certificate is digitally & electronically signed.

Bhratru Mandal {Kai.V.A.Patil, Mangal Karyalay)/COfUAN No.MPCB-CONSENT-0000171485/indus-1d.209536
(24-11-2023 03:17:07 pm) /QMS.PO6_F02/00
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MAHARASHTRA POLLUTION CONTROL BOAle
Regional Office Amravati

Tel. No. (0721)-2563593/94 L= Sahkar Surbhi Bapat Wadl Near
fax : (0721) -2563597 Vivekanand Colony, Amravati.

e-mail : roramravati@mpcb.gov.in “‘," Pin-444601.
No : MPCB/Restart/ 2405240001 Date :- 24/05/2024. p
To,

\/Mfs. Shivaji Mangal Karyalay
{Shri Chhatrapati Shivaji Pratishtan
Telephone Colony, Malkapur, ;
Tal.-Malkapur, Dist.-Buldana. “ §

o

Sub: - Conditional Directions u/s 33A of the Water (Prevention and Control of l
Pollution) Act, 1974 and u/s 31 A of Air (Prevention and Contro! of Polllklon)
Act, 1981.

Ref:- 1) Order passed by Hon'ble NGT dtd. 08/05/2013 in the original ‘

application no. 37/2013 filed by Wassan Singh Vs State of Punjab. |

2) Orders passed by Hon'ble NGT in the original application no 400/2017
titled as Westend Green Farms Society Vs Union of India & Ors.

3) Mechanism / Guidelines for control of Pollution and Enforcement of |
Environment Norms at individual Establishments and the Area/Cluster
of Restaurants/Hotels/Motels/Banquets etc. prepared by Central
Pollution Control Board. :

4) Directions u/s 33 A of the Water (P and CP) Act, 1974, u/s 31 A of the |
Air (P and CP) Act, 1981 riw Solid Waste Management Rules,2016 |
and Noise Pollution (Regulation and Control) Rules, 2000 as amended*
from time to time issued by MPCB vide letter dtd. MPCB/RO/ AMT/ 112
11200, dtd.27.07.2017. :

5) Board official visit ¢itd. 12/11/2021. t

6) Show Cause Notice issued vide letter no. MPCB/SCN/2112210008
dtd. 05/01/2022. :

7) Visit of Board officials on 10/02/2022. ‘

8) Verification report submitted by Sub-Regional Officer Akola w.r.t. SCNE

w

-y

9) Closure Direction issued vide letter no. MF;CB!CD/ MPCB/CD
12206170003, dtd|20/06/2022. ;_
10) Industry reply dtd| 27/03/2024. !

11) Proposal for issuance of conditional restart directions submitted to ;
M.P.C.B, H.Q. Mumbai through legal module on 14/05/2024. -

12) Approval for issuance of Conditional Directions received from
Hor'ble Member Secretary, M.P.C.B, H.Q. Mumbai on 21/05/2024. ‘x '

This has reference |of Closure Directions issued by M.P.C. Board vid Iettez%
cited at ref no. 9. The Board Officials visited your marriage hall on 08/04/2024t nsg@e

& recommended for restoration of water & power suppfy of your unit.
Hence, this office has submitted the proposal through legal module pt HQ,

Mumbal to ‘accord the approval for issuance of Condfttonal Directions reéard:ng
. i 1
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restoration of power supply of your unit vide ref. no.11. Accordingly, Hon'ble Miember
Secretary, M.P.C. Board, Mumbai has given approval for restoration of water &ipower
supply of your unit. |

Therefore, Board, allowed to restore water & power supply of your unit éubject

to submission of Bank Guarantee of Rs. 50,000/- towards scientific operatlon and
maintenance of Pollution Control Systems, |

Hence, you are he
Rs. 50,000/- in favour of
the Bank Guarantee within

by directed to submit the irrevocable Bank Guaraliutee of
gional Officer, M.P.C. Board, Amravati. You shall ti;ubmit
period of 7 days from the*date of issue of these Direi:tions.
The Bank Guarantee shall be submitted towards scientific operation and mainte&nance

of Pollution Control Systems.

¢
In case, you fail to|comply with the above directions, the Board will h&ve no
option than to initiate stringent action including issuance of final directions, whtdlh may
please be noted. '

For & behalf of the |
Maharashtra Poliution Control Board

Y

. '

(__5, b‘s\ IS g

(S.D. Patil ( '
Regional Offic .
Copy submitted to:

1. The Hon'ble Member Secretary, M.P.C.B. Mumbai.
2. The Joint Director|(Water), M.P.C. Board, Mumbal
3. The Law Officer (HQ) M.P.C. Board, Mumbai.
Copy f.w.c. to :-
1. Executive Engineer, (O & M), MSED Co. Ltd, Malkapur, Dist. Buldhana.

report the compliance to this office immediate effect. These Directions are issued un&er the
provision of section 33A of the Water (Prevention and Control of Pollution) Act,1974 ahd u/s
-

31 A of Air (Prevention and Control of Pollution) Act, 1981, ﬁ

-



Copy f.w.c. to ;-
2. The Chief Officer, Munici

- You are directed to resto
report the compliance to this offic
provision of section 33A of the W;
31 A of Air (Prevention and Contrg

Copy to: - Sub-Regional Officer A
unit & authorities and ensure com

gg— .

pal Council, Malkapur, Dist.-Buldana.

e the Water supply of the above said unit immediatialy and
e immediate effect. These Directions are issued urider the
ater (Prevention and Control of Pollution) Act,1974 and u/s
ol of Pollution) Act, 1981,

kola: You are directed to serve the direction to the doncern
pliance.

e
3

For & behalf of the |
Maharashtra Pollution Controq Board

D

Y e w0 N

(S.D. Patil j
Regional Officer

g
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MAHARASHTRA POLLUTION CONTROL BOARd

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd|
Fax: and 4th floor, Opp. Cine |
24044532/4024068/4023516 Planet Cinema, Near Sion;
Website: http://mpcb.gov.in Circle, Sion (E), i
Email: jdwater@mpcb.gov.in Mumbai-400022

Date: 20/06/2024

VU %

ORANGE/S.S.1 (038)
No:- Format1.0/JD (WPC)/UAN
N0.0000201524/C0/2406001704

To,

M/s. Shivaji Mangal Karyalay (Shri. Chatrapati Shivraj \\

Pratishthan), Birla Layout, Chatrapati Nagar, K} ot =
Malkapur, Tal. Malkapur, Dist. Buldhana. Evioment - e i}

Your Service is Qur Duty

sub: Consent to Establis

E
& Operate for Marriage Hall under Orange
Category 3’

b

Ref: 1. Application for Consent to Operate vide UAN. MPCB-
CONSENT-0000201524 dtd. 14/03/2024.

2. Conditional Restart grder issued by Board vide no. MPCB/Restart/
2405240001 dtd. 24/05/2024.

Your application No.MPCB-CONSENT-G 000201524 Dated 05.03.2024

For: grant of Consent to Operate unger Section 26 of the Water (Prevention & Contr
Pollution} Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution)
1981 and Authorization under Rule 6'and Rule: 18(7) of the Hazardous & Other W?tes

| of
ACE,

ey o e e

(Management & Transboundary Mo ement):Riles 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed i
schedule 1, 1, 1N & IV annexed to this prder:

the

1. The consent to operate is gra nted for a period up to 31/07/2025

i_

2. The capital investment of the project is Rs.1.6628 Crs. (As per C.A Certiﬁk:ate
submitted by industry ) i
E

Consent is valid for the man facture of:

- Maximum
Quantity - oM

e Product

Products

1 |Mangal Karyalay ( Marriage Hall) 500 Person capacity 0 -+NA--
(Total plot area- 879.16 5q. Meters and Built-up Area- 876 Sq. Meters) El
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Permitted (in
. CMD)

SrNo . Description Sta_ndards to Disposal Pat’

Trade effluent A per Schedule-1|Not Applicable

2. |Domestic effluent 5 As per Schedule-1{On tand for gardefing

Shivaji Mangal Karyalay (Shri. Chatrapati Shivraj Pratishthan

ONSENT.0000201524/Indus-1d,209856 (20-06-2024 10:18:09 am) /QMS.PO6_F02/00 Page 1 of 11
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S S

5. Conditions under Air (P& CP) Act, 1981 for air emissions: ?
Sr . Stack - Description of stack /. Number of ‘Standards to be

No. . No. - .. source - ' . .- .5 achieved
1 1 Kitchen Duct 1 As per Schedule -l

6. Non-Hazardous Wastes: |

SrNo~ . Type of Waste
Kitchen waste/ food
waste

25 Kg/M|Composting [Used as mannure l
:
7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 lfor
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste: %

SrNo - Category No./Type @~ Quantity UoM Treatment Disposal

8. The Board reserves the right to review, amend, suspend, revoke this consent and i,the
same shall be binding on the industry. :

9. This consent should not be construed as exemption from obtaining necessary N‘DC/
permission from any other Government authorities. "

10. Project Proponent shall comply with the Boards Circular dtd. 04/03/2021 to implem_}snt
Guidelines for Control of Pollution|in Restaurant/Hotel/ Motels/ Banquets etc. !

11. Project Proponent shall comply with CPCB Mechanism/Guidelines for control'= of
pollution and Enforcement of Environment Norms at individual Establishments and !;he

Area/Cluster of Restaurant/Hotel/ otels/Bangquets etc.

12. The applicant shall make an appli -ation forrenewal of consent 60 days prior to daté of
expiry of the consent. (Operate/Renewal) . '

13. Industry shall comply with the Noise Pollution (Regulation and Control) Rules, 2000 dnd
amended thereof.

|
!
14, This consent is issued without prejudice to order passed or may be passed by Hon'ple
NGT in the Original Application N¢. 0.A. 131/2017 (WZ) or any other matter related to
Marriage Hall. |
F
t

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has Been observed that the information submitted by the
Applicant/Project Proponent is false, isleading or fraudulent, the Board reserves its right

to revoke the consent & further legal |action will be initiated against the Applicant/Projdict
Proponent. i

Jad3eSta] s Drl.B.S
5dd19d8a igned by: DrJ. ang

b68622a4 Joint Director (WPQC)
4c7act7h| For and on behalf of,
0cO9fE8b2E! Maharatkt

daf 27567 | %
637edzpb| Idwaterd
e7505fh7

|
|
!

1
Pa+e 2 0f 11
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Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type

1 45000.00 |MPCB-DR-25166 14/03/2024 |NEFT t
2 15000.00 |MPCB-DR-25506 26/03/2024 |NEFT
3 159452.00 |MPCB-DR-25557 27/03/2024|NEFT

Penal fees- Rs. 1,59,452/- including CtoE & CtoO penal charges. Actual pehal
fees required is Rs.1,11,587/-. Additional consent fees Rs. 45 000/+ is

considered from balance penal fees. 1
Copy to:
1. Regional Officer, MPCB, Amrayati and Sub-Regional Officer, MPCB, Akola }
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,5ion, Mumbai !

vajl Manga atrapati Shivraj Rratis age 3 0f 11
CONSENT-OODOZGISZ‘UIndus Id 209856 {20-06-2024 10:18: 09 am) /QMS. POG FOZIOO 9
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1. Al Generation - As per your apglication the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA )

2. Al As per your application, you have provided Sewage Treatment Plant of desigried
capacity 05 CMD for the treatment of 5 CMD of sewage. %

Bl The Applicant shall operate the sewage treatment system to treat the sewagelso
as to achieve the following standards. ?

Sr.No Parameters Standards (mg/l)

1 |pH Not to exceed 6.5t09.0
2 |Total Suspended Saolids Not to exceed 20

3 BOD 3 Days 27 degree C Not to exceed 10

4  |Chemical oxygen Démand (COD) Not to exceed 50

5 |NH4N Not to exceed 5

6 |N Total Not to exceed 10

7 Fecal Coliform MPN/100 M} Not to exceed 100.0

|

Cl The treated sewage shall be recycled for secondary purposes to the maximyum
extent and remaining shall be discharged on land for gardening within prem]se
after confirming above stahbdards. In no case, sewage shall find its way For

gardening / outside factory premises. i

3. The Board reserves its rights to review plans, specifications or other data relating to.
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions, The Applicant shall obtain prior consent of the Board to take st ps

to establish the unit or establish 3ny treatment and disposal system or an extension or
addition thereto. i

4. The industry shall ensure replacement of pollution control system or its parts al|ter
expiry of its expected life as defined by manufacturer so as to ensure the compliaipce
of standards and safety of the opgration thereof. '

5. The Applicant shall comply with the provisions of the Water (Prevention & Contro| of
Pollution) Act, 1974 and as amended, by installing water meters and other provisipns
as contained in the said act;

Water consumption quantits
(CMD)

Sr. No. Purpose for water consumed

1 Industrial Cooling, sprayf
) or boiler feed

2. Domestic purpose 4.00

3 Processing whereby water gets polluted
" {& pollutants are easily hiodegradable

Processing whereby water gets poliuted
4. |& pollutants are not easjly 0.00
biodegradable and are toxic

ing in mine pits

0.00

5.00

Shivaji Mangal Karyalay {Shrl. Chatrapatl Shivra] Pratishthan)/CO/UAN No.MPCB- Page 4 of 11
CONSENT-0000201524/Indus-Id.209856 (20-06-2024 10:18:09 am) /QMS.PO6_F02/00
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Fy P
CONSENT- 0000201524l|ndu5 Id 209856 (20-06-20

6.

Sr. No.

'P'urpbse for water

Gardening

. Water consumption quantity

cops_ume’d (CMD)

The Applicant shall provide Sp
conditions of EP Act, 1986 a

Environmental Clearance/ CREP guidelines.

I
ecific Water Pollution control system as per fthe
nd rule made there under from time to tmnel

10:18:09 am) /QMS. Pos F02/00 Page 5 of 11
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i
b

SCHEDULE-II

Terms & conditions for compliance of Air Poliution Control:

%
i
1. As per your application, you have provided the Air pollution control (APC) system bnd

erected following stack (s) to observe the following fuel pattern: ]

Stack . /APCSystem . Stack . Type' Suiphur.

No.. Source providedjpro = Height(in - of = Content(in' Pollutant Standard
ST posed ~ " mtr) - Fuel %)} -
. LPG
1 (KEhen) oo 6.00 |00~ : NA .
Duct NA-- |

i
2. The Applicant shall provide Specifig Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CBEP
guidelines. 3

3. The Applicant shall obtain necessary prior permission for providing additional corétrol
equipment with necessary spegifications and operation thereof or alteration [or
replacement/alteration well before its life come to an end or erection of new poliution
control equipment. ‘f

4. The Board reserves its rights to vary alf or any of the condition in the consent, if due to Pny
technological improvement or otherwise such variation (including the change of any conttrol
equipment, other in whole or in part is necessary). ‘[

5. Noise pollution control measures: Use of Loudspeakers/ D } System/ Dolby System in
Marriage Halls/Lawns and Club House shall require prior permission of competent Authotity,
S0 as to avoid nuisance in nearby /surrounding area of Marriage Halls/Lawns and Club
House. No one shall beat a drum o tom-tom or blow a trumpet or beat or sound any
instrument or use any sound amplifier at night (between 10.00 p.m. and 8.00 a.i.}.

Acoustic enclosure/ sound barriers shall be provided at Marriage Halis/ Club House gnd
within the Lawn premiers natural dense vegetation shall be done so as to main pin
prescribed standards of noise at thé: periphery of Marriage Halls/ Club House and Lawn. The
peripheral noise level shall not e eed-more than 5 dB (A) than the ambient air quality
standards specified for the area in which U is Used, at the boundary of private place. Th;are
shall be a complete ban on bursting sound emitting firecrackers between 10 pm and 6 am.
Noise Pollution (Regulation and Control) Rules, 2000 and it amendments There off shaIITbe
strictly followed.

6. Solid Waste Pollution Control Measures : 1. Biodegradable Solid Waste should be treated}by
organic waste converter and treated waste ( Manure) should be utilized for garden|ng
purposes. 2. NonBiodegradable Solid Waste shali be properly collected and segregated gnd
shall be disposed to authorised municipal solid waste disposal facility. 3. Solid Wapte
Management Rules, 2016 and it amendments there off shall be strictly followed %

b
7. Air Pollution Control Measures : 1. Properly designed exhaust system shall be provider«i in
kitchens. There should be no free passage in the premises through which cooking fures
and odor could escape to the nejghboring areas, 2. Appropriate air pollution contltol
equipment with the adequate stack height should be installed such that there should be no
visible frame emission from the kitchen exhaust and the emission should not cause ny
odor nuisance to the nearby receptors such as residential premises, school, hospitals, gtc.
3. Diesel Power generating sets for backup power should be acoustically enclosed type W
adequate stack height and confirm to rules made under the Environment { Protection ) ﬂfct
1986 |
:

8. General Measures : 1. Traffic congestion near the entry and exist points from the rodds
adjoining the proposed project site must be avoided. Parking should be fully internaliz
and no public space should be utilized. 2, Buffer zone around periphery of Marria
Halis/Lawns and Club Houses shalll be maintained by dense plantation

ivraj Pra
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SCHEDULE-II

Details of Bank Guarantees:

Sr Consent S : o -
* (C2E/ AmtofBG Submi,s:on .. Compliance . Validity
No Cc20 Imposed Period Purpose of BG Period Date
2 fC2RY '

r

Compliance of
30/04/202%

Consent
Conditions

30/04/2025

If the above Bank Guarantee is n ‘
interest will be levied as a penalty as per circular dtd 29/02/2024 No. ‘

BO/MPCB/AS(T)/Circular/B-240229FT50122
BG Forfeiture History

- Amount of Reason of
: : BG = BG
Period  OofBG  pofeiture © Forfeiture

Cahsent' :Amount of Submission ~ Purpose

Srho. . BG
_ _ {CZE/CZO/CZR)_ - imposed’

NA
BG Return details

Srne. Consent (C2E/C20/C2R) BG i

1va angal Raryalay atrapati ivraj prati . Page 70f11
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10.

11.

12.

Ge

SCHEDULE-IV
neral Conditions:

The Energy source for lighting purgose shall preferably be LED based

The PP shall harvest rainwater frg

m roof tops of the buildings and storm water drains to

recharge the ground water and utilize the same for different industrial applications wthin

the plant
Conditions for D.G, Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b) Industry should provide acoustiq
acoustic treatment of the room

should be designed for minimum 25 dB (A} insertion |

enclosure for control of noise. The acoustic enclosur:/
SS

or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion Idss of 25 dB (A) shall also be provided. The measuremgnt
of insertion loss will be done at different points at 0.5 meters from acoustic

enclosure/room and then averag

¢) Industry should make efforts to
premises, within ambient noise

d) Installation of DG Set must be st
manufacturer.

e) A proper routine and preventive
followed in consultation with the

e.

bring down noise level due to DG set, outside industrial
lequirements by proper sitting and control measures. :

rictly in compliance with recommendations of DG Set|

!
maintenance procedure for DG set should be set and|
DG manufacturer which would help to prevent n0|se t

levels of DG set from deteriorating with use, .
f) D.G. Set shall be operated only ik case of power failure. i
|

g) The applicant should not cause any nuisance in the surrounding area due to operatiorq of

D.G. Set.

h) The applicant shall comply with 1
(Protection) second Amendment;
amendments regarding noise lim

The applicant shall maintain good hpusekeeping. |

The non-hazardous solid waste aris

i
he notification of MoEFCC, India on Environment
Rules vide GSR 371(E) dated 17.05.2002 and its
it for generator sets run with diesel.

ng in the factory premises, sweepings, etc. be dlspoied

of scientifically so as not to cause any nuisance / pollution. The applicant shall t#ke

necessary permissions from civic 3

The applicant shall not change g
temperature or the mode of th

uthorities for disposal of solid waste. |

r alter the quantity, quality, the rate of dischar?e,
effluent/emissions or hazardous wastes or control

equipments provided for without previous written permission of the Board. The mdustry bnll
not carry out any activity, for which fthis consent has not been granted/without prior consgnt

of the Board.

The Board reserves the right to review, amend, suspend, revoke this consent and the sarne

shall be binding upon you.

The industry shall submit quarterly
consent and pollution control com
{format can downloaded from MPCB

The industry shall submit official e-m
MPCB,

The industry shall achieve the Na
Government of India, Notification Nol

This consent should not be const
permission from any other Governm

The industry shall ensure replacemd
its expected life as defined by ma
and safety of the operation thereof.

/] ry p
CONSENT—0000201524I|ndus Id 209856 (20-06-2024

statement in respect of industries obligation towa{fds

pliance's duly supported with documentary e\ndend;es
official site).

rail address and any change will be duly informed to ﬁhe

tional Ambient Air Quality standards prescribed vide
L B-29016/20/90/PCI-L. dated. 18.11.2009 as amended,

rued as exemption from obtaining necessary NC*CI
ent authorities, |

nt of pollution control system or its parts after expi
facturer so as to ensure the compliance of standa

|
|
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13. You shall operate OCEMS installed for source emission round 'O’ clock and tran§m|t
data online to CPCB and MPCB server. You shall also monitor effluent quality, stack
emissions and ambient air quality menthly/quarterly. You shall conduct Dioxin Fyran
monitoring by third party NABL Accredited agency once in year and submit report to
Sub Regional Officer. i

14. You shall ensure collection, and segregation of BMW regularly to treat and dlsposé Off
within 48 hrs from generation. ‘

15. Whenever due to any accident or other unforeseen act or even, such emissions o¢cur
or is apprehended to occur in ex¢ess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, inspectorate of Factories and Local Body. In ¢
of failure of pollution contrel equipments, the production process connected to it sihall
be stopped. i

16. The applicant shall provide an alternate electric power source sufficient to operaté all
pollution control facilities installed to maintain compliance with the terms bnd
conditions of the consent. In the absence, the applicant shall stop, reduce or othervélse,
control production to abide by terms and conditions of this consent.

17. The industry shall recycle/repiocess/reuse/recover Hazardous Waste as perithe

provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, whichican
be recycled /processed freused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce Ioad on
incineration and landfill site/environment.,

18. An inspection book shall be opened and made available to the Board's officers duhng
their visit to the applicant. E

19, You shall not Rent, Lend, Sell Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for any other purpose without obtaining prior wriften
permission of the MPC Board. =

20. Separate drainage system shall be provided for collection of trade and sewpge
effluents. Terminal manholes shall be provided at the end of the collection system With
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other tha»';
designed and provided collection system. j

21. Neither storm water nor discharge from other premises shall be allowed to mix \Mth
the effluents from the factory. E-

22. The industry should not cause any nuisance in surrounding area. ‘
23. The industry shall take adequate measures for control of noise levels from its ;wn

10 p.m. and 6 a.m.

24. You shall ensure that fugitive emissions from the activity are controlled so a% to
maintain clean and safe environment in and around the facility premises. }1

25. The applicant shail provide ports in the chimney/(s) and facilities such as lad
platform etc. for monitoring the air emissions and the same shall be open;

er,
for

inspection tofand for use of the Bpard's Staff. The chimney(s} vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facjlitate identification.

J v y #age 9ofll
CONSENT-0000201524/Indus ld 209856 (20-06-2024 10:18:09 am) /QMS. P06 FOZ!OO [




108

26. The Board reserves its rights to
plant setup for the treatment of| waterworks for the purification thereof & the system
for the disposal of sewage or tfade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or

addition thereto

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing corlsumption of chemicals used for treatment sha[l he
maintained. ‘

The applicant shall bring minimum 33% of the available open land under gr en
coverage/ plantation. The applicant shall submit a yearly statement by 3Dth
September every year on available open plot area, number of trees surviving ag on
31st March of the year and number of trees planted by September end. |

The Board reserves its rights to freview plans, specifications or other data relatm%to

review plans, specifications or other data relatinF to

27.
28.

29.
plant setup for the treatment of waterworks for the purification thereof & the Sys
for the disposal of sewage or trade effluent or in connection with the grant of pny
consent conditions.

The firm shall submit to this dffice, the 30th day of September every year, khe
Environment Statement Report |for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protectl n)
(second Amendrment} Rules, 1993.

You should monitor effluent duality, stack emissions and ambient air qu |ty
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

The Board reserves its rights to vary all or any of the condition in the consent, if dug to
any technological improvement gr otherwise such variation (including the change of
any control equipment, other in whole orin partis necessary). \

The applicant shall provide fadility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to Ihe
Board staff at the terminal or désignated points and shall pay to the Board for *’he
services rendered in this behalf. |

30.

31.

32.

33.

34.

35.

36.

vajl

anga .
CONSENT-0000201524/Indus-1d.209856 (20-06-2024 1D:18:09 am) /QMS. POG _F02/00

You shall obtain necessary prior p
with necessary specifications an
replacement of pollution control
defined by manufacturer so as to
operation thereof.

You shall strictly comply with the
Environmental Protection Act, 19
1986 which are available on MP(

You shall create the Environmenti
Chemist for looking after day-to-dd

aryalay atrapati Shivra] Pra

ermission for providing additional control equipment
d operation thereof or alteration or shall ensyre
ystem or its parts after expiry of its expected life|as
ensure the compliance of standards and safety of the

Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
86 and industry specific standard under EP Ru es
LB website (www.mpcb.gov.in).

3| Cell by appeinting an Environmental Engineer ahd
by activities related to compliance of CCA.

S an -
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N
#

37. You should comply with the Hazardous and Other Wastes (M & TM} Rules, 2016, $io
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-V by 30th June of every year f

i
|
I
i
i

This certificate is digitally & electronically signed.

|

Shiva]l Mangat Karyalay (Shri. Chatrapati Shivraj Pratishthan Pige 11 of 11

ytishthan}/CO/UAN No.MPCB-
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MAHARASHTRA POLLUTION CONTROL, BOAR@
REGIONAL OFFICE AMRAVATI
Ph. No: (0721) 2563593 — Sahkar Surbhi” ’
Fax : (0721) 2563597 Bamedis  ponatwadi, Near Vivekagand
Email:roamravati@mpcb.gov.in @ Colony, Amravati- 44460#5

“Your service is our duty™
No. MPCB/CD/2206170002 Dd. 2p|0é| 202,

To,
Mi/s. Lions Club Hall
Telephone Ceolony, Malkapur,
Tal.-Maikapur, Dist.-Buldana. ?
Sub: - Closure Direction under Section 33 A of Water (Prevention & Control of | =
Pollution} Act, 1974 & 31 A of the Air (Prevention & Contro! of Pollution) Act
1981. !
Ref: - 1) Order passed by Hon'ble NGT did. 08/05/2013 in the original ‘t
application no. 37/2013 filed by Wassan Singh Vs State of Punjab. !
2) Orders passed by Han'ble NGT in the original application no 400/2017 ‘
titled as Westend Grgen Farms Society Vs Union of India & Ors.
3) Mechanism / Guidelines for control of Pollution and Enforcement of
Environment Norms at Individual Establishments and the Area/Cluster
of Restaurants/Hotels/Molels/Banquelts etc. prepared by Centratl
Pollution Control Bogrd.
4} Directions u/s 33 A of the Water (P and CP} Act, 1974, u/s 31 A of the Air
(P and CP) Act, 1981 r/w Salid Wasle Management Rules, 2016 and Noise
Pollution (Regutation and Control) Rules, 2000 as amended from time to time
issued by MPCB vide letter dtd. MPCB/RQ/AMT/112/1200 did.27.07.2017. |
5) Board official visit did. 12/11/2021. 5
6) Show Cause Notice issued vide letler no. MPCB/SCN/2112210009 dtd.
05/01/2022.
N 7) Reply submitted by ypu on 27/01/2022.
1 8) Visit of Board officialg on 10/02/2022. L
9) Verification report submitled by Sub-Regional Officer Akola w.r.t, SCN |ssuqd
and reply submitted by you through legal action on 24/02/2022,
10} Approval for issuance of Closure Directions received from competent
authorities, M.P.C.B| H.Q. Mumbai through legal module on 06/06/2022.

|

F
WHEREAS, the Maharashira Poilution Control Board grants Consent to Operate u}qder
section 26 of the Water (Prevention & Control of Pollution} Act, 1974 and under section ;1 of
Air (Prevention & Control of Bollution) Act, 1981 and Hazardous & Other Waktes
{Management & Transboundry Mavement) Rules, 2016, and it is mandatory on your pa

comply the consent conditions scrupulously and provide adequate pollution control sys ; ms
to achieve prescribed standards. *

b

AND WHEREAS, It is obligatory and mandatory on your part to obtain Consent uhder
Section 25/26 of Water (Prevention & Control of Pollution) Act, 1974, under section 21 of Air
(Prevention and Control of Pollution) Act, 1981 and Hazardous and Other Waste
(Management -and Transboundary Movement) Rules, 2016 for running your activily at
aforesaid localion. But till date you have nol applied to obtain Consent to Operate at
M.P.C.Board. !

AND WHEREAS, Hon'ble National Green Tribunal, Principal Bench, New Delhi i:: the
Original Application no. 37/2013 filed by Wassan Singh Vs. State of Punjab have passdd an
_ i

!
}
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Order no. 4 that SPCB shall seal the units those are in operation without obtaining cbnsent

from State Pollution Control Board (SPCB)vide above cited ref. no. 1. ;

!
AND WHEREAS, Board Officials visited your Marriage/function hall on 12/1 112021
observed non compliances. Hence, this office has issued Show Cause Notice tg your
Marriage/function hall vide letter cited at ref. no. 8. You have submitted your reply vide@: letter

cited at ref. no. 7 which is not te hnically satisfaclory. i

AND WHEREAS, officials from SRO Akola again visited your Matrrlage/function r{all on
10/02/2022 and observed non-compliances such as you have not obtained NOC from CEWA
for ground waler exiraction You have nal provided ETP for the treatment of efiluent afising
from your Marriage/function hall activiies. You have not taken any step for rainwater
harvesting. You have not provided designated kitchen. You have not provided Air polfution
control systems, You have not provided wasle segregation facilily, organic waste converter

and you have not developed green belt.

AND WHEREAS, in accordance with above Non-Compliances this office has subrﬂitled
detail proposal through jegal module at M.P.C.B., H.Q., Mumbai. Accordingly, this officeihas
received the approval from competent authorities from M.P.C.B.H.Q.,Mumbai to igsue
Closure Directions to your Marriage/function hail, :

b

[
AND WHEREAS, above non compliances shows your negligent altitude lowTrds
implementation of Mechanism /| Guidelines for control of Pollution and Enforcemen} of
Envionment  Norms  at  Individual Establishments and the Area/Clusler . of
Restaurants/Holels/Motels/Banquets etc. prepared by Cenlral Pollution Control Bodrd,
Environmental Laws and negligence towards the contral of pollution and Environmient
Protection and you are knowingly| & willingly causing the damages to the Environment in the

nearby area.

AND WHEREAS, you have violated the provision of Water (P & CP) Act, 1974 & Air|;(P
& CP) Act, 1981. {

NOW THEREFQORE, in exercise of power conferred upon me under Section 33 A of
Water (Prevention & Control of Pollution) Act, 1974 and under Section 31 A of the
{Prevention & Control of Pollution} Act, 1981 I, Regional officer hereby direct you to clo}
down your manufacturing activity forthwith. The competent authorities are directed fto

disconnect electricity & water supply of your marriage and function hall,

This is issued with the approval of Competent Authority,

For & behalf of the .
Maharashtra Pollution Contrg

Bo:::‘@j ‘

(Dr. RiJendra A. Rajput)
Regional Officer

The Member Secretary, M.P.C. Board, Mumbai.

Copy submitted to:-
1. Principal Scientific Officer (PSO), M.P.C. Board, Mumbai. f

2. Law Officer (P & L Divn), M.P.\C. Board, Mumbai.

i
ol LR




Copy f.w.c. to :-

1. Executive Engineer, (O & M), MSED Co. Ltd, Malkapur. :
- They are directed to disconnect the electric supply of Mfs Lions Ciub Hall, Tele;r\one

Colony, Malkapur, Tal.-Malkapur, Dist.-Buldana immediately and report the compliance to
this office with immediate effect. These directions are issued under the provisions of Sgction
33 A of Water (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air (Prevéntion
& Control of Pollution) Act, 1981, |

Copy fw.c, to :-

2. Nagar Parishad Malkapur, Dist.-Buldana.
- They are directed to disconnact the Water supply of M/s Lions Club Hall, Tele one
Colony, Malkapur, Tal.-Malkapur, Dist.-Buldana immediately and report the compliance to
this office with immediate effect. These directions are issued under the provisions of Sgcllon
33 A of Water {(Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air (Prevgntion
& Control of Pallution) Act, 1981, |

Copy to: - Sub-Regional Officer Akola: He is directed to serve these directions to the incﬁustry
and concerned authorities as above and keep the follow up and ensure the compliance.;

For & behalf of the |
htra Pollutlon Codltrol

\%\5

i
|
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MAHARASHTRA PO LUTION CONTROL BOARD

Phone :  (0724) 2402992 Alsi Plot, Opp.Hutatma Smarqﬂ(
'~ Nehru Park Chowk, Ako!a.444’[l()l

(0724) 2402344

Email sroakola@mpcb.gov.in

Visit At : hetp://mpeb.gov.in

}.

VIST REPORT /1
DATE: 14/ 031302
1)Name of Establishment : ‘ < L; o) € \U\,lo Ur 1r
‘ 190, Near ’n"lep"tcrh.z Qc'\mb’
2)Address of Establishment : thal \CO\PW" pist, Buldfam

L

3)Name of contact person with phone no. : Trr, Aeum ‘/GLOC"-& c 9”""" J
& email id 34{2/2«?80-‘2\‘8

L ;.
4)Consent Obtained : Yes/No (If yes attached copy) Validity: ﬂflot ﬁv}aj WS
S w- 3
S)DG Set Provided : Yes/No. (If yes mentioned capacity)-
KVA
6)Acoustic enclosure provided =~ - :Yes/No M A
A
7)Loudspeaker provided : Yes/No. :
A i
8)Firecracker allowed : Yes/No, ;
9)Sources of Fresh water Y Dove woel) L

3
+

10)CGWA permission for use of ground water obtained: Ym(lf yes obtain copy). E
11)Swimming pool provided : Yes/N‘;./‘

i
12)Ground water used for swimming pool: Yes/No.

»* w"'
13)Metering system provided for ground water: Yes/Ng,
Extraction system

14)Permission of Fire safety obtained : Yes/Nr

15)Roof top rainwater harvesting installed : Yes/ No.'

16)Laundry facility available - tYes/ NS -

17)STP/ETP Provided “ Y‘E;N; ?* kip € ewag¢ {:‘&‘“—9 me{
. plom

|
’ | _ MPCB/SRO-AKOLPA
. o .
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18)Fuel used for Banquet halls

: LPWrcoal for tandoor ete.
Hot water generator based on

: Gas/ Boiler (FueWUCoaUSolar)

19)Air pollution control system pravided : QQN'O.
For fugitive feooking/ Kitchen such as

(Hood arrangement, proper ducting & proper
exhaust system with stack at least 2 mtrs
above roof of building )

20)Use of Invertor instead of DG se : Yes/No.

21yWaste generation quantity . Kg/Day |

22)Waste segregation facility provided Y:J‘I:Io.
23)Organic waste convertor provided : Y\e{Nqo.
24)Space area for composting available Ve :
25)H.W. (used Oil, used batferies disposed)  : Yes/Nq. "
To authorized recycler, if yes :

Name & Address of authorized pa

26)Parking space available (for no. vehicley MO. (No. of Vehicle- )

_ — :

27)Area green belt developed : Yes/No.

|

e

28)Hotel obtained approved Bldg. plan : Yes/No. # wL
29)Hotel type (1 to 20 or > 20 rooms) N A

i
30) 20 bed rooms with banquet area of min. 100 M2 : Yes/N&—™ [

31) Restaurant with mini. 36 seating ¢apacity  : Yes/ N E

32)Marriage hall generating waste more than 100 kg : Yes/ N+
(if yes please mentioned qty.)-

Ohservations® At He b

Frond ™ cpershim@
@& Ro b fat

Wﬁﬂ (ﬁﬁ;{
DY Asuns ‘iowm’l_t) ..

Kg/D 9'
o visd fimckiom Hal) was 44@
hane mot obkaimed Qmsent R apevale-
Closuec clincckion om 2006 leons -
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